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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No./211/93 
T.A. No. 

DATE OF DECISIONAugust 26, 993 

auu11san '..r. 	 Petitioner 

hri J..Ycc1a 
	 Advocate for the Petitioner(s) 

Versus 

Union of acia & othes. 	Respondent 

hri 	nil ...Kothari 
	

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	..Uhatt 
	 Juicia1 ismber. 

The Hori'ble Mr. 	.,:.zo1hatkar 	 A11ninistrdtive iismbr 

Whether Reporters of local papers may be allowed to see the Judgement ?A_r 

To be referred to the Reporter or not ? uT 

Whether their Lordships wish to see the fair copy of the Judgement ? 4 

Whether it needs to be circulated to other Benches of the Tribunal ? 7 
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Karnalasarl 	N, 
Dhaneshri Apartment, 
A-wing, 2nd Floor, 
Flat-r10-18,S GaO kci, 
Pune-ling Rocid,Kalyari 	st, 
Tharia, Bombcy-42 1306. 

Advocate 	 14r .3-. S.yadav 

. . .Applicarit 

versus 

Union of India, to be served through, 
The General iianager, 
Wescerrl ailway, 
Churchga 
Borjbay- 20, 

Chief riginer, 
Western ailway, 
Head uaraer Office, 
Old building, 
Ghurchga e, 
Bonbay- 20. 

Assistant Enineer (TT), 
Valsad. .Respondarits. 

Advocate 	 1•lr.Anil s.:Kothari. 

OL L UGMT 

0../21 1/93 

Date: 26/8/93 

Per : Hon'ble Shri .i.C.Bhatt, 
Judicial Member. 

Learned advocate Mr.Yadav for the 

app1icnt is present. ivir.Anil S.lKothari is present for the 

respond eats. 

2. 	 We have read the application and 

averments made therein show that we have no terri tonal 

juLisdiction to entertain this application. .i'herefore, 

in the interest of justice, the applicant is given liberty 

to file as per his request this application aaording 

to rules before th Tnihana which has territorial 
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jurisdiction. The respondents have also filed reply 

resisting admission p"&ma taking contention that 

this Tribunal h::s no jurisdiction to entertain this 

application. kience,  the application is disposed of 

as we have no jurisdiction to entertain this application. 

(ii. ±. 	 (.. i-iA'i.'r) 
1Iember(A) 	 Member (j) 
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CTiRlL 	]LTRI lyE TRI3UNL 

AHI'EDBD d E H 

MILD  

application No. 	 of 199 

Transrer pp1ication 	 Old writ Pet. No 

CLRTIFICATE 

Certified that no further action is required to be taken 
and the case is ift for consignment to the Record Room (Decided). 

Dated ; 

Counteigned ; 	 43 

Section Off icer 	Officer 	Sign. 	 ssistant. 
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